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Armed Forces ax their career, if suo-
cessful, to ensure that their attention
is not distracted in taking ND.A, exa-
mination whole-heartedly while at
school, it has, therefore, been stipula-
tedly that their applications to other
courses may not be forwarded,

—

12.00 hrs.
PAPERS LAID ON THE TABLE

GUJARAT NOTIFICATION UNDER
MOTOR VEHICLES TAX ACT, 1958
AND GUJARAT CARRIAGE OF

GOODS TAXATION ACT, 1862

AND STATEMENTS

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): T beg to lay on the Table—-

(1) A copy each of the following
Gujarat Notifications (Hindi and
Enghsh versions) under sub.section
(3) of sec ion 13 of the Bombay
Motor Vehicles Tax Act, 1958, read
with clause (c) (i) of the Procla-
mation dated the 9th February,
1874 issued by the President in re-
lation to the State of Gujarat-—

(i) Nutification No GH,G!74 203
MTA/1774/4552-E published in
Guajrat Government Gazette
dated the 10th October, 1974,

(i) Notification No. GH/G/74/
220/MTA/1774/4552-E  published
in Gujarat Government Gazette
dated the 24th October, 1974.

(1ii) Notification No GH G 74
221 /MTA/1774/4837.E published n
in Cujarat Government Gazette
dated the 24th October, 1874.

(lvy) Notification No GH/G/74/
2T/MVA/T5T1/2591-E  published
Gujarat Government Gazette dated
the 34 October, 1974.

(v) Notifiostion No. GHIG'T4'
MS[MTAI208](1927-E published in
Guiarat Government Gazette dated
the 2rd November, 1974,

(vi) Notification No. GH|G|74|
273/MTA/1774/4552-E  published
in Gujarat Government Gazet
dated the 8th January, 1975,

(2) Three statements (Hindi an
English versions) showing reasons

for delay in laying the above Notifi-
cation,

[Placed in Librery, See No LT.0304/
75].

(3) A copy each of the following
Notifications (Hindi snd Englsh
vensions) under gub-section (2) of
section 31 of the Gujerat Carriage
of Goods Taxation Act, 1962, read
with clause (¢) (iii) of the Pro-
clamation dated the 9th February,
1974 ijssued by the President in re-
lation to the State of Gujarat:—

(a) Notification No. GH G 74|
204/MTA/1774/4852-E  published
Gujarat Government Gazetie
dated the 10th October, 1974.

(b) Notification No, GH/G/74/
222/MTA/1774/4837/E publish.
ed in Gujarat Government
Gazette dated the 24th Octo-
ber, 1074

(c) Notification No. GH/G/74/
242/MTA/2061/1927-E  published
Gujarat Government Gazette dated
the 23rq November, 1974,

(d) Notification No. GH G|74!
272/MTA/1774/4552-E  published
in Gujarat Government Gazette
dated the Sth January, 1875,

(4) Three statements (Hindi and
English versions) showing reasons
for deley in laying the above Noti-
fications.

fPlaced i Library. See No. LT-9395{
%]

NOTIPFICATION UNDER PASSPORTS ACT,
1967

THE DEPUTY MINISTER IN THE
MINISTRY OF EXERNAL AF-
FAIRS (SHRI BIPINPAL DAS): I beg
to lay on the Tsble a copy of Notifica-
tion No. GS.R. 51(E) (Hindi and
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English versions) publisheq in Gazette
of India daled the 10th February, 1875
making cerlain amendmeunts to Noti-
fication No. G.S.R, 398(E) daled the
30th August, 1972, under sub-.-section
(3) of section 24 of the Passports Act
1967, [Placed in Library. See No. LT-
5396/75].

STATEMENTS RE. ACTION TAKEN ON
ASSURANCES ETC.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS (SHRI B. SHANKARA
NAND): I beg to lay on the Table
the following fifteen statements show-
ing the action taken by the Govern-
ment on various assurances, promises
and undertakings given by the Minis-
ters during the various Sessions of
Lok Sabha.

Fourth Lok Sabha

(i) Statement No. XXXI—Sixth
Session, 1068

(ii) Statement No. XXXIUI—

Twelfth Session, 1970,

Fifth Lok Sabha

(iii) Statement No XXXVI—
Secund Session, 1971.

(1v) Statement No  XXIHI—
Third Session 1871,

(v) Statement No. XXVII—

Fourth Bession 1872,

(vi) Statement No. XIX—Fifth
Session, 1972,

(vii) Statement No XVII—Sixth
Session, 1972.

(vidi) Statement
Beventh Session, 1872,

(ix) Statement No. XIV—Eighth
Seszjon, 1973.

(x) Statement No. XII—Ninth
Session, 1973,
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(xi) Statement No. XIIi—Tenth
Session, 1974,

(xii) Statement No, Vi--Eileventh
Session, 1974,

(xiil) Statement No. IV--Tweifth
Session, 1074,

(xiv) Statemeni No, V—=Tweifth
Session, 1074,

(xv) Statement No. I--Thurteenth
Session, 1975.

5
SHRI S, M. BANERJEE (Kanpur):
With regard to item No. 4, assurances
giwven during the various sessions of
the Lok Sabha, 1 should like {0 make
a submission,

MR. SPEAKER: No submissions
can be made when papers are laid.
I have repeatedly told the Members a
numbers of times that such submis-
sious should not be made at this stage,
when they are laid on the Table of
the House, My difficulty 1s that it Is
not pernussible now.

SHRI JYOTIRMOY BOSU (Dia-
mongd Harbour): It had been per-
mitted 1n the past.

MR, SPEAKER: Never,

SHRI JYOTIRMOY BOSU: 1 shall

produce records.

SHRI S, M. BANERJEE: I had
already requosted you. I um not go-
mg to put any question What is
vour guidance?” What is the remedy?

MR. SPEAKER: You can bring In
a motion. There i1s the Committee on
Assurances. No submissions at this
stage.

REVIEW & ANNUAL REPORT OF DHARAY
ArvMmiium Co, Lo, roR 1973-T4 AND
A NotiricaTox

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRABAD): 1 beg
to lay on the Table—

(1) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of
a;c;:'lon 610A of the Companjes Act,
1966;: —

(1y Review by the Govern-
ment on the working of the



